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Government Transport, Government 
Labour and material; and 

(b) if so, what action was taken by 
the Commandant on the said reports? 

The Deputy Mlnlster ot Defeace 
<Sbrl Satisb Chandra): (a) Sir, I must 

<:onfess that some officers serving in 
the C .O .D. Kanpur did report to their 
Commandant certain irregularities 

about the alleged misuse of Government 
material. stores and labour in connec
t ion with some improvements effected 
in Officer's Mess and also in connec
tion with a carnival show held for the 
welfare fund of the Depot personnel 
and their families. There was a!so 
comp.Jaint of the misuse of man power 
in raising and training C.O.D. workers' 
band. 

(b) The allegations were investigat
ed and it was found that no Govern
ment stores, material or labour were 
misappropriated for personal benefit 
by any officer and whatever material 
had been used for the common benefit 
· Of the personnel of the Depot or o ffi 
cers thereof, was. after its temporary use 
:lor a small period, duly returned to 
the depot and merged into depot stocks. 

REPORT OF THB CoMMISSIONER FOR 
SCHmULED CASTES AND TRIBES 

•l24S {Shrl Bbeekha Bilal; . Sllrl Ram Dllul Das: . 

Will the Minister of Dome dalrs 
:be please(l to state: 

(a) whether the Gove.rnment of 
India have considered the second Re
porf of the Commissioner for Schedul
ed Castes and Scheduled Tribes; and 

(b) if so, with what results? 

Tbe Deputy Mlal.ster of Dome 
.Affairs (Sbri Datar): (a) Yes. 

(b) The State Governments have 
been asked to take necessary action on 
the r�mmendations made by the Com
missioner for Scheduled Castes and 
Scheduled Tribes wltll which they were 
· concerned. As regards matters pertain
ing to the Central Government neces
sary action has been or Is bein, taken 
• wn exp!ained last week in the 

course of discussion on tbe Report of 
the Commissioner for Scheduled castes 
and Scheduled Tribes. 

TOBACCO TAX 
•1249. Slui Saapana: Will the 

Minister of Fmaace be pleased to 
state: 

(a) whether Certiftcates have beeu 
issued by Government for the realiza
tion of Tobacco Tax in the scheduled 
areas of Orissa; and 

(b) if so, the number of such Certi 
ficates issued and the amount realised 
thereby during each of the last two 
years (1952--53 and 1953-54 so far)?. 

The Depaty Minister of Fillance 
(Shri A. C. Gulla): (a) Yes, Sir. Gov
ernment have been constrained to adopt 
tl:jis course in respect of a certain 
number of persistent defaulters of 
revenue. No certificates have been 
issued in the year 1953-54. 

(b) A statement giving the required 
information is placed on the Table of 
the House. [See Appendix V, annex
ure No. 46.] 

APPLEBY REPoRT 
( Sbri ltacllabir Saliai: 

•we. -{ Dr. Ram Subhac Sblah: 
L Shri Siabasan Siarh: 

Will the Minister of Dome Affairs 
be pleased to state what action has 
so far been taken on the report on 
Public Administration in India. sub
mitted by Paul H. Appleby? 

The Deputy Minister of Dome Mairs 
(Shri. Datar): In pursuance of the 
recommendations contained in the 
Appleby Rep.>rt, Government have de
cided to set-up an Orcanisation and 
Methods Division and to sponsor t!N 
establishment of an Institute of Pubil� 
Administration. Other matters arisin, 
out of the Report are under their active 
consideration. 

Co-opERATIVE SOCIETIBS l'OR 
&-SBRVICEMBN 

•11S1. 8kt M. s. �= 
(a) Will the Minister of � bf 
pleased to state whether It is a · fact 




